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Provincial Insolvency Act, 1920 — Section 35
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Judgement

1. The question is, does the case fall within Section 35 of the Provincial
Insolvency Act? The insolvent applied under that section for the annulment

of his adjudication. The section runs thus:

Where, in the opinion of the Court, a debtor ought not to have been adjudged
insolvent, or where it is proved to the satisfaction of the Court that

the debts of the insolvent have been paid in full, the Court shall, on the
Spplication of the debtor, or of any other person interested, by order in

writing, annul the adjudication.

2. It is admitted by his counsel that the debts of the insolvent have not been
paid in full, but it is stated that all the creditors gave him a complete and

full discharge. That is not enough, for what the section contemplates is, payment
of the debts in full. This is the effect of the numerous decisions on

the point. In Muhammad Ibrahim v. Ram Chandra I.L.R.(1925) A. 272 which we
follow, the authorities are set forth and we do not propose to

refer to them in any detail. The appeal fails and is dismissed with costs.
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